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basic framework. Everyone knows that
and I believe everyone accepts that in
his heart—whatever he says so or not.

iShri N. C. Chatterjee: It is not correct.

‘Pandit G. B. Pant: For political pur-
Yoses they may take up a different atti-
tude. But, I believe that mostly people
.are satisfied that it is a good, sound
.and wholesome scheme which will lead
.to the growth of goodwill and welfare
.of the people of Punjab and all sections

.of it (Interruption). But anyone can:

table a question and I shall see that
whatever information can be available
is placed before the House.

4 Shri U. M. Trivedi (Chittor): That will
0.

Mr. Speaker: I would like to suggest
-one thing for future action. One hon.
Member, Shri Kamath, just now asked
‘what is this matter on which Shri Tri-
vedi raised a point or motion. Shri Tri-
vedi tabled a notice of a motion for ad-
journment asking me to' give him con-
sent as one gentleman has started a
hunger-strike because the details of an
arrangement regarding Maha Punjal
have not been placed before the House.
I said that while these matters are in
the course of discussion it is not right
that anybody should force the hands of
‘Government by a hunger-strike.

Secondly, this matter will come up
before the House in the form of the
States Reorganisation Bill. I told him
that I am not going to give consent.
But he said that it is a matter of life
:and death of an individual. I only
sympathise with him; it is not the
action of Government. It is somebody
who takes an action, who starts a hun-

er-strike. He is not Government. So
ar as this House is concerned, if he
starts a hunger-strike how can I pre-
vent it and what has the Government
to do with it?

Shri N. C. Chatterjee: Our charge was
deliberate  discrimination. They have
given it to one party in writing and they
did not give it to others. is is our
charge that the Home .

Mr. Speaker: Therefore, I said, I was
prepared to admit a short notice ques-
tion.” But Shri Trivedi referred to it
and the hon. Minister was willing to
answer. I go out of the picture.
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Shri N. C. Chatterjee: You are always
there.

Mr. Speaker: What I would say is this.
Nothing is lost in a day or two. There
is the rule and if one hon. Member
breaks the rule other hon. Member will
also break it. Let this not be a prece-
dent. As soon as a notice of an adjourn-
ment motion is given, if the hon. Minis-
ter is willing to answer let him intimate
to me. I can come to an independent
decision as to whether it ought to be
allowed or ought not to be allowed. All
of us are interested in saving the lives of
men but only to the extent that we can
possibly do. Even doctors cannot save.

Pandit G. B. Pant: You turned to-
wards me after the hon. Member had
raised the point. So, I thought you
wanted me to give an answer.

Mr. Speaker: The hon. Home Minister
was also ready to answer.

Pandit G. B. Pant: I am ever ready to
carry out the wishes of the House. I
do not want to withhold anything.

DEMANDS FOR GRANTS

Mr. Speaker: The House will now pro-
ceed with the Demands for Grants in
respect of the Ministry of Rehabilita«
tion.

DEMAND No. 92—MINISTRY OF RE-
HABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
30,03,000 be granted to the Presi-
dent to complete the sum necess
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1957, in resPcct of ‘Minis-
try of Rehabilitation’. ”

DEMAND No. 93—EXPENDITURE ON
DiSPLACED PERSONS

Mr. Speaker: Motion moved: .

“That a sum not exceeding Rs.
19,63,53,000 be granted to the Pre-
sident to complete the sum neces-
sar{ to defray the charges which
will come in course of payment
during the year ending 31st day of
March, 1957 in respect of ‘Expen-
diture on Displaced persons’.*
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DEMAND No. 94—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF
REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
3,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1957, in respect of ‘Miscellaneous
Expenditure under the Ministry of
Rehabilitation’. "

DeEMAND No. 139—CarPITAL OUTLAY
OF THE MINISTRY OF REHABILITATION

Mr. Speaker: Motion moved:

“That a sum not exceeding Rs.
29,28,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay of the Minis-
try of Rehabilitation’.”

Shri N. C. Chatterjee (Hooghly): Dur-
ing the last two days we have been
attacking the Pakistan Government for
their misdeeds and diverse acts of omis-
sion and commission and we had many
a grouse against them for their cons-
cious defaults and for their failure to
behave justly and equitably towards the
Hindu minority. We have listened to
the very pathetic speeches delivered by
the Law Minister and other Ministers
saying that they were absolutely help-
less. Really, the Law Minister’s speech
sounded indeed like the wailing of a
woman who has just been widowed and
he said that nothing could be done ex-
cept to grin and to endure.

Now, let us not be oblivious of our
duty today when we are discussing the
Rehabilitation Budget. 1 may say that,
when the Rehabilitation Minister is say-
ing that this fresh tempo of exodus that
is daily mountin% is creating an into-
Igrable situation for rehabilitation and
making almost impossible all schemes,
there 1s a sense of feeling among the re-
fugees that this is also clever propa-

anda and that he is trying to cover up

ﬁis own shortcomings and is really try-
ing to cover his own incompetence—I
am sorry to say that there is such an
unfortunate feeling.

3L MARCH 1956

Demands for Grants 3872

I come from West Bengal; I am in~
terested in this terrific colossal problem
of humanity and they are saying that this
Rehabilitation Ministry has not really
done its duty but is trying to cover its
own default by continuously blaming
the Pakistan Government. It may give
our souls some joy by blaming those
people across the border who have been
systematically persecuting the mino-
rity community and are trying to make
a purely Islamic State and driving out
the Hindus. We have done that part
of our duty.

But, the second part of our duty is
about the shortcomings and acts of com-
mission and omission on the part of our
Government and to point out to this
House and to the Treasury Benches that
they have also not done their duty and
it is high time that they should be fully
alive to their sense of responsibility.

The present rate of migration is no
doubt alarming. The hon. Minister says
that on an average 20,000 persons are
crossing the border every month! it may
be more.

Shrimati Sucheta Kripalani (New
Delhi) : Fifty thousand last month.

Shri N. C. Chatterjee : It works out
to 2,000 per day. If he did not realise
it, is it something which is absolutely
unexpected? Was it not anticipated?
Had not warnings been given before?
My grievance is—and that is the grie-
vance of the unfortunate poor people—
that an efficient organisation function-
ing under a civilised Government would
have kept itself really prepared to face
this colossal problem. It is fantastic to
expect that Pakistan would come for-
ward really to prevent the exodus of
the minority. They say that the present
cry that the increase in migration is
making the work of rehabilitation al-
most impossible is a clever move to
side-track the issuz and to- cloud the
Government's failure in rehabilitation
work.

I had the privilege of representing
the cause of these unfortunate displaced
millions one day along with our depart-
ed friend Dr. Meghnad Saha. Dr. Saha
and myself went to the Prime Minister.
We pleaded strongly that nothing would
be done unless we placed our Rehabili-
tation Minister in Calcutta and posted
him there. We appealed to him that he
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should take action in that behalf. I re-
member that there was a lot of discus-
sion between the great scientist and Pan-
dit Nehru, the Prime Minister. He was
continually saying to the Prime Minister
that our Government was trying to
whittle down the magnitude of the
colossal disaster by saying that only 27
or 28 lakhs of pgople hav come. His
figures were more than 4 millions. There
was an argument between the two when
I had to intervene and point out that
although the figure may not be 43 mil-
lions, it certainly was somewhere near

about 4 millions. 1t is now admitted in.

Governmental reports that the fiugre is
37 lakhs—the number of people that
have come to India is 37 lakhs; 37 lakhs
of people have migrated from East Pa-
kistan. Today it must be more, because
you know that the tempo of exodus is
getting higher and higher and there is
no chance of its lessening having regard
to what has happened and what is hap-
pening in East Bengal—especially, as I
told the House, these village defence
parties operating under the auspices of
the commanders of Ansar Bahini or
Ansar Force, the forced levy of a spe-
cial tax at the rate of 2 annas and 3
pies on every Hindu added to the
other taxes, the realisation of group
loans from Hindus only, and lastly the
behavious of the police and the judi-
ciary are adding to the torture of these
people and are compelling the agricul-
turists, specially the Namasudras, to
cross the border. You will be amazed
to know that I had the privilege of dis-
cussing the matter with some tpeople
who have just come over. One of them
comes from the district of Jessore or
Faridpur. There was a group loan giv-
en to 22 persons. I do not know
whether in your part of the country
such group loans are given, but in
East Bengal it was done. Loan was
given there to 2 Hindus and 20 Muham-
madans, that is, 22 people to the tune
of about Rs. 200. When the time comes
for realisation, they do not realise any-
thing from the Muslims, but realise
the whole amount only from the unfor-
tunate Hindus.

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): When was this?

Shri N. C. Chatterjee: I will give you
the date, 1 will give you the names and
I Will give you the persons who gave
this geport, but you can take it as a
fact because I cross-examined him for
satisfying myself that he was telling the
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truth. As a matter of fact that gentle-
man told me that he had pointed out
that the other 20 people were there.
But in spite of the fact that the . 20
Muslim residents were there, no attempt
was made to realise the money from
them. His property was attached and he
had to sell his house for a song in order
to clear the group loan and the liability
that was put upon him.

The tragedy is that the economy of
the State of West Bengal is entirely in
peril. You know the population con-
centration in my State, which is al-
most the highest in India. There is a
serious lack of available land for re-
habilitation, especially for agriculture.
The incoming displaced persons are an
addition to the existing population of
West Bengal. The distribution of lands
and properties in West Benfal among
refugees is adding to the problems. With
regard to the refugees from West Pakis-
tan, the situation was different because
a lot of available evacuee land was
there which could be allotted to these
refugees, but unfortunately, in my part,
it is an one-way traffic. Out of the 8
lakhs Muslims who had left West Ben-

al, 7 lakhs or practically all of them

ave come back, and under the Nehru-
Liaquat Ali Pact we have agreed to re-
habilitate them. The result is a double
disaster.

Much has been said, but very little
has been done. 1 am glad that the Prime
Minister ultimately accepted the sug-
gestion put forward by myself and Dr.
Meghnad Saha; he gave us his word
that he would consider our suggestion
carefully, namely, that no rehabilitation
will succeed unless we post the Rehabi-
litation Minister at Calcutta and keep
him there in close touch with the Chief
Minister of my State as well as the Re-
habilitation Minister there. 1 am sorry
that our suggestion was not immediate-
ly accepted, but ultimately it was ac-
cepted and high hopes were raised
when Shri Khanna, who is himself a
refugee, was gosted there and was kept
in direct touch with the West Bengal
Government. Much has been said, and
our expectations were raised, but I re-
gret to say that very little has been done
and the work of rehabilitation has been
very slow. I am told that really no deve-
lopment work has been undertaken yet.
Wide publicity was 5iven that townships
would be developed and the colonies
would be given more amenities. Bug
that has been a failure. Why are you
tinkering with the problems? There
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are hundreds of families in camps. I
was told by people who came from the
camps that there are families who are
rotting there, who have been actually
there for more than two years, and even
three years. What is the good of blam-
ing Pakistan only? Turn the search-
light inwards. How do you explain this
default, namely, that in camps you have
kept them idle for more than two years ?
That shows that there is lack of planning
on the part of our Government and on
the part of our Rehabilitation Ministry.
If you keep the families idle for a long
long period, there is going to be a dis-
aster psychologically. There is every pos-
sibility of these people becoming tho-
roughly unfit for any sustained work
even when the time comes and you take
them to rehabilitation sites. I hope the
hon. Minister will admit that West
Bengal has reached its saturation point
and it cannot take any further lad. Con-
tinually we were saying out of sympathy
for this uprooted humanity that all
these crores of rupees would be spent
for industrial development, for small
industries, and 100 per cent refugees
would be taken in, and I am sorry to

say that the feeling in West Bengal
among the permanent dwellers, not
merely of West Bengal districts but

also from East Bengal districts who had
come over many Yyears back, is now
very painful and their attitude is very
deplorable. As a matter of fact, I do
not like that there should be no inte-
gration, no synthesis, created between
the local people and the displaced feo-
ple. We have been hearing for a long
time that the Central Government and
the Prime Minister were making all ef-
forts to see that all States will assist the
Centre in rehabilitating these refugees.
But it is a tragedy of first class magni-
tude that the little territory which had
been recommended out of Manbhum and
Kishenganj by the States Reorganisa-
tion Commission has also disappeared
from this wonderful Bill which the Home
Minister has just placed before the
House. As a matter of fact, that would
have to some extent, helped rehabilita-
tion work. It is a psychological problem.
They want to be in their traditional en-
vironments, they want to be in the same
cultural environments; people who are
dying in misery and living at great dis-
tances away do not think of political
questions; they do not think of consti-
tutional problems but they want to be
settled in areas contiguous to Bengal.
There were great hopes that some big
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chunks of Manbhum were coming and

art of Kishenganj was also coming.

ven if Kishenganj was not a suitable
area, at least at Manbhum rehabilita--
tion was possible. But even the faint
ray of hope is receding, and there is no-
chance. I do not know why this has
not been done—merger or no merger,
if the Government has any bona fides,
this should have been done. Even with
the merger, they were saying that there
would be separate zonal councils for
purposes of administration, and there--
fore, a-demarcation of the zone is ab-
solutely essential.

Mr. Speaker: How does this question
arise in rehabilitation?

Shri N. C. Chatterjee: To other States:
it does not seem to be bona fide......

Mr. Speaker: On the States Reorgani-
sation Commission recommendation
all that is relevant. How does it all
arise in the problem of rehabilitation of
refugees now?

Shri N. C. Chatterjee: I may point out
that as a matter of fact if this territory
had come to Bengal, then that would
have helped rehabilitation of these poor
refugees. We need more land. We
have not got the land. We were to
get at least 4,500 square miles conti--
guous to West Bengal. I am voicing
their feelings and their opinions. Lands.
were available, we are told.

12 NoonN

Mr. Speaker: Would it not be an invi-
tation—more lands? It would be an
invitation for those people to sqeeze:
them out from East Bengal.

Shri N. C. Chatterjee: They would not
wait for the SRC Bill or our advice or
merger or no merger. They would be
continually squeezing them out irres-
pective of what we are doing in this
House or the speeches of Shri Khanna
or the Prime Minister. It is part of
their scheme and they will not stop.

What I am pointing out is this. We
want to know what concrete progress
has been made in settling refugee out-
side West Bengal. During the last one:
or one and a half years, during the in-
cumbancy of the present Rehabilitation
Minister, no families have really moved
out. What are the difficulties? How is
the Minister going to solve them?

Since taking over his portfolio, the
present Minister of Rehabilitation de-
clared that he would set up medium and
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small-scale industries for gainful em-
ployment of displaced persons. That
was a right stand to take. That shows
a really constructive mind. Shri Khanna
will know things better; we are told that
about a dozen schemes for big and
medium industries have been sanction-
ed and that Government would be con-
tributing some amount. But the poor
migrants and displaced persons who
are starving bitterly complained that in-
spite of these promises nothing has
been done. I do not know what is
wrong. Not one scheme has fructified

or is in actual operation out of a dozen -

or a little more schemes.

What is the trouble ? Why are the
schemes held up? When Dr. Meghnad
Saha and I went to the Prime Minister,
we told him, for heaven's sake post
your Rehabilitation Minister in Cal-
cutta and keep him in touch with the
West Bengal Government. But at the
same time, we also told him to take
action so that the Minister’s hands may
not be fettered. Depute a man from
the Finance Ministry so that sanction
could be had then and there in consul-
tation with the West Bengal Chief
Minister and the Minister of Rehabili-
tation. Otherwise, files move between
Calcutta and Delhi. But now I do not
know what has happened. We want to
know where and why these are held up.
We find from the annual report that the
schemes were sanctioned .in collabora-
tion with the Ministry of Commerce
and Industry and the State Government
concerned. In view of this, we want to
know why the schemes are being held
up and where. The House should be
told of this. It may be Finance Minis-
try or the red tape or the old attitude
of bureaucracy.

There were a number of schemes—
possibly two dozen—in Hooghly, 24
Parganas, Nadia and Jalpaiguri. Some
refugees from the district of Hooghly
which I have the privilege to represent
came and complained to me that not
one scheme had yet started in that dis-
trict. I would like to know what the
difficulties were. They also told me
that the schemes were like paddy husk-
ing, etc. but that these schemes were
previously introduced and did not
prove successful and Government had
to withdraw it. If that is a fact we
wonder why such schemes are again
sanctioned by the Ministry. I would
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suggest that industries which would
either be supplementary or ancillary
to the big industries should be under-
taken and established. The hon. Minis-
ter should ask his experts to do
something in that direction.

Publicity is given when a scheme is
sanctioned but we want to have some
publicity when the scheme has actually
materialised and put into operation. We
are very interested to see the actual re-
sults achieved by a scheme, more in-
terested in this than news items and
propaganda that food would be brought
or work would be brought to the doors
of refugees. I commend the move of
the Rehabilitation Minister to reorga~
nise homes and infirmaries. I find that
the Central Advisory Committee in func-
tioning from January 1955. We would
like to know their recommendations.
We also welcome the move for impart-
ing training to displaced women. It ap-
pears from the report that very good
work has been done in that direction.
We have also taken a good step for
assisting the education of displaced boys
and girls. Help for the treatment of
displace T.B. patients is also rendered.

I may state that something should be
done to prevent the psychological
malady. Able-bodied persons in camps
should not be allowed tg rot there for
years and years; they should be given
work. The State Government should
organise these things. There are people
who have come from East Bengal—
thousands and thousands of them. They
are perfectly fit to work; they can do
works like earth cutting, reclamation
of tanks, etc. If some money may have
to be spent, spend them on these works.
I also want the Minister to order that
no family should be allowed to remain
in these camps for more than six months.
If you do not do that, then you will put
a premium on hopelessness and lethargy
which make them absolutely unfit. They
should be dispersed to the sites of reha-
bilitation and, if possible, they should
be engaged in the development work of
that colony.

There are large numbers of refugees
outside the camgs and they find it hard
to live. Give them some help and you
can absorb them—quite a good num-
ber of them—in such works.
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I also want that there should be bet-
ter integration between development
work and planning for the refugees and
the industries which are now there in
West Bengal. Instead of having new
townships, why not develop undevelop-
ed towns and set up industries there.
Towns have some kind of economic life
and you can very quickly develop the
economy there; you will get quick re-
sults. There is a feeling, as I have told
you, in West Bengal which is very un-
welcome—a cleavage between the local
residents and the migrants who are com-
ing. Do not keep the displaced persons
in a colony; do not keep them isolated;
integrate them with local economy. The
present migrants are mostl{ people of
the peasantry; they can hardly constitute
an independent economy. Therefore,
freat care should be taken in the formu-
ation of their rehabilitation policy. My
appeal to the hon. Minister is this. Inte-
grate your work with the national exten-
sion and development work so that the
people of the cities or areas where dis-
placed persons would be settled may
feel that the Government is simultane-
ously doing the work of rehabilitation
and aslo something for them because
their economic prosperity will also, to
some extent, be ensured. You have got
to create such an atmosphere; local feel-
ings should not be strained. The sym-
pathy and co-operation of the local
people are absolutely essential for suc-
cessful rehabilitation. I would like to
draw the attention of the hon. Minister
to what the Chief Minister of West
Bengal, Dr. Roy, has said in the Rehabi-
fitation Minister’s Conference. Crores
of rupees would be spent on relief. If
possible, some money should be better
utilised for setting up industries to open
new channels of employment. Why do
not the Ministry consider the view of
the Chief Minister and do something
immediately?

The other day, Shrimati Sucheta
Kripalani made a suggestion—a very re-
levant suggestion. I expected some an-
swer from the hon. Prime Minister
when he spoke but he had neither the
time nor possibly understood the signi-
ficance of the suggestion. I endorse her
suggestion wholeheartedll)('. Her sugges-
tion was this: If you think that you have

ot to take some people who are cross-
ing over the frontier and if these mig-
rants have got to be absorbed in our
national life, do it. When you find that
2,000 persons are daily being squeezed
out of East Pakistan, how is 1t that you

31 MARCH 1956

Demands for Grants "3880

are allowing the employment of
thousands and thousands of Pakistani
nationals in the jute mills in Calcutta
and in the docks of Calcutta? This kind
of magnanimity must stop; this is not
fair. They are robbing people of. their
houses, homes and lands. This policy of
complete, deliberate and calculated eco-
nomic strangulation is being pursued by
Pakistan. I may read out to you the
latest circular or Governmental direc-
tion—it is there in an important Cal-
cutta paper—to treat the Hindus of East
Bengal as “Ghost Pakistanis”.

Therefore. no firm should employ
them. Now, can’t you stop it? The Law
Minister stands up and says, we can-
not do anything. That is the wailing of
a helpless Minister. But, can’t you do
this thing? Can’t you take away the
visas. I am told this visa in ‘F' form
which they get is given for the purpose
of getting employment in India, for get-
ting employment in West Bengal. Is
this the kind of implementation of the
Nehru-Liagat Pact? Nehru-Liagat Pact
never said that although.d41 lakhs of
people will be driven out and every day
2000 people will be driven out of their
hearths and homes across the border
still you have to kecp thousands of
Pakistani Muslims in gainful employ-
ment in the Calcutta industrial area. The
hon. Minister should see that for every
man thrown out of East Bengal you
cancel a visa immediately. If you do not
do it you are not really loyal to India.
You are not really doing your duty.
They are here absolutely starving on
the streets of Calcutta. You cannot do
anvthing for them. But, you are at the
same time providing from your eco-
nomy employments to the citizens or
nationals of another State.

I also want, Sir, with your permis-
sion, to put one question to the hon.
Rehabilitation Minister. Is it not true
that there are thousands and thousands
of Pakistani nationals who cross over
the horder, go into the State of Tripura
and cultivate the lands there? Is it also
not true that they take away all the pro-
ducts into Pakistan and our economy is
suffering? You are allowing the Pakis-
tani nationals to occupy those rural
lands, cultivate them, raise thousands
and thousands of tons of agricultural
products and then take them away ac-
ross the border to Pakistan. But still
you say we cannot do anything except
to lament and grin. You will continue
to*grin till doomsday unless you change
your pathetic policy in this matter.
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Shrimati Sucheta Kripalani: To my
mind the biggest problem of rehabilita-
tion in the country today is the exodus
of refugees from East Bengal. I, there-
fore, had asked for a special debate so
that the attention of the country could
be focussed to this problem. I had also
expected to get some categorical and
positive statement from the Government
as to the manner in which they propose
to tackle this problem. I am very sorry—
and I share the feeling with Shri N. C.
Chatterjee—that we have a feeling of
%reat disappointment in the reply we got

oth from the Minister for Minority

Affairs and the Prime Minister himself.

The reply amounted to this, that neither
can we persuade Pakistan nor can we
exert any pressure on Pakistan; there-
fore we are helpless, we are helpless
spectators of this tremendous uprooting
of humanity that is going on.

I had suggested that as the Rehabilita-
tion Minister has apparently failed to
induce his great friends—when Shri
Khanna was made the Rehabilitation
Minister we expected, as he belonged to
the North-West Frontier Province that
he would have better relations with the
Mirzas and Alis, he would produce
some results; unfortunately, he has not
succeeded—the Prime Minister should
therefore take it up at his level and
negotiate. The chapter of negotiations
with Pakistan in this Report is most
dismal reading. But the Prime Minister
‘unfortunately did not add any thing
more to this chapter. Therefore, we take
it that we have left the solution of
the East Bengal Exodus Problem to the
sweet will of the Pakistan Government.

If we leave it "to the sweet will of
‘Pakistan I am sure the problem will end
only when 1,20,00,000 of East Bengal
‘Hindus are here. If that is so let us
‘then make up our mind to rehabilitate
all these people. The problem is of a
‘tremendous size. Let us gear the ener-
gies and resources of the nation for the
‘big task. I feel as Shri N. C. Chatterjee
‘has said, I feel equally with him—that
we have been tinkering with the job of
rehabilitation in Bengal. We have not
‘been serious about it. Had we been seri-
ous we would not have left this pro-
blem to West Bengal alone. We have
‘psactically left it to West Bengal with
some help from the Centre.

Now 1 shall give you some points
-which are not so apparent to the people
show how the rehabilitation problem in

31 MARCH 1956

Demands fer Grants 3882

West Bengal is being tackled. To be-
gin with soon after the partition for
some time the Central Government re-
fused to accept the position that in
Bengal we will have to rehabilitate the
refugees, Pandit Jawaharlal Nehru, our
hon. Prime Minister, took the attitude
that it was a temporary problem of relief
only and that the refugees would go back
to East Bengal. Though we know that
the refugees had come over permanently
therefore the problem in Bengal was a
permanent problem of rehabilitation and
not one of relief. After 1952 the Gov-
ernment realised the seriousness of it and
they started rehabilitating the people. So
we lost some very valuable time.

Then. Sir, 1 would like to show you
the basic difference between the rehabi-
litation work in the east and the west.
It is a fasMion here in Delhi to blame
the East Bengal refugees and say they
are useless people, they are lazy people,
they have no initiative and therefore
they cannot utilise the facilities that are
being given to them. I very strongly re-
pudiate this charge. I wish that nobody
in responsible position here in Delhi
should say that they cannot rehabilitate
our people because they lack initiative
and energy. 1 say such statements do
very |great injury to them. I will show
you that there is considerable difference
in the treatment meted out to the re-
fugees that have come from East Pakis-
tan and those who have come from West
Pakistan. Shri Biswas the other day men-
tioned about Namsudras. They are the
most powerful, virile, agricultural
people. They will work under most diffi-
cult circumstances. I have seen that not
only men but even women are most
anxious to work. T have had opportu-
nities to come in close contact with
them both in Noakhali as well as
in West Bengal. But the facilities for
work are not being given to them. They
are today dying of starvatiop and frus-
tration. Go and visit the refugee camps
and you will find high incidence of T.B.
and Starvation.

Now let us take the question of settle-
ment of land. How has it been done in

Punjab and PEPSU?

I may be a little incorrect in my
figures and I shall stand corrected by the
Rehabilitation Minister here. 24 lakhs
acres land was left by Muslim evacuees.

Shri Mehr Chand Khanna: The land
left was about 50 to 60 lakhs ordi-
nary acres which we converted into
about 24 lakhs standard acres.
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Shrimati Sucheta Kripalani: It is even
better. 24 lakhs standard acres of land
was left by them. People who came
over from West Pakistan and settled in
Punjab and PEPSU were given land
pro rata of 60 to 70 per cent. of the
land they left and others got 10 acres
to 15 acres. This was the unit that was
given in Punjab and PEPSU. Now, how
much land has been given to the Bengal
refugees? They have got a glorious
amount of 9 bighas of bad land.

Shrimati Renu Chakravartty (Basir-
hat) : Not even that.

Shrimati Sucheta Kripalani: Wher-
ever Government reclaimed land is be-
ing given to them they get 6 bighas. Do
you expect these unfortunate Bengal
E’eople to grow gold out qf the land?

ow will they rehabilitate themselves?
I would like dyou to convert the bighas
into acres and then see if they are able
to rehabilitate themselves. It is an apo-
logy of rehabilitation. It is not real re-
habilitation. Then we are being told,
these are cursed people, they do not
know how to work and therefore all our
efforts at rehabilitation is a failure!

Then, another matter to which Shri N.
C. Chatterjee referred—and rightly—is
that no attempt is made to remove the
hiatus between the local people and the
refugees. Ill-feeling is created between
the local people and the refugees. Efforts
should be made by the Government to
associate in this work non-official agen-
cies, and non-official influential local
people so that this hiatus is removed and
a proper atmosphere is created for the
rehabilitation of refugees.

Now, let us take the number. The
number of people settled in Punjab is
24 lakhs. The number in West Bengal
is 31 lakhs and more. Every day more
people are coming. No vacuum was
created because the Muslims who left
Bengal have returned. Where are these
people to be placed. There is no physi-
c}s:l possibility of placing such refugees
there.

Let us take the property question.
Unfortunately there is no Evacuee Pro-
perty Law for East Bengal Refugees.
Why ? I do not know this reason. Eva-
cuee Property Law exists for West Pakis-
tan Refugees, but none for East Pakistan
refugees. How does it affect rehabili-
tation ? It affects rehabilitation very ad-
versely. For rehabilitating West Pakistan
refugees we had first of all, as I said,
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24 lakhs standard acres of land which
amounts to more than Rs. 100 crores.
Then there was evacuee property worth
Rs. 100 crores. There is about Rs. 85
crores or Rs. 95 crores of Government
money given in the shape of loans and’
houses which has been put in the com--
pensation pool. Out of all this the re-
habilitation and compensation is carried’
on.

Is there anything comparative to this.
in Bengal? Nothing. The average family
grant for rehabilitation in Bengal works.
out to Rs. 700 or Rs. 800. Most of them
have not received this amount even. Can-
you expect rehabilitation in this amount?"

Let us further consider how the ab-
sence of any Evacuee Property Law
affects the settling of people. In settling
Eeople through loans the refugees who-
ave a claim for compensation can set
off their loans against their compensa-
tion. But in the case of men from East
Bengal, none of the refugees have got
any claim. They therefore cannot set off
their loan against their compensation.
So, with the pittance that they get, about
Rs. 5,000, or Rs. 4,000 or Rs. 3,
that is the usual amount that they get
in West Bengal,—the Government of"
India expect these men to make a living
and also pay back their loan. If you are
serious, if you really want to rehabilitate-
the people from East Bengal with the
amount that you give them, you
should treat these amounts advanc-
ed not as loans but as grants. If you can-
not treat these amounts advanced wholly
as grants, at least partly they should
be treated as grant. Otherwise, it will
be impossible to rehabilitate them.
They will never be able to pay back
the amount. What happens when they
cannot pay? Dr. Gidwani has repeatedly
brought this matter before the House.
If a loanee is not able to pay back the
loan, it is recovered from him as re-
venue dues. His lota and barthan and’
his thali—everything—are taken away
and he is left stranded on the streets
to drift for himself. So the little attempt
to rehabilitate him does greater injury
to him. Instead of becoming rehabilitat-
ed, he becomes dehabilitated. That is.
what is happening in the case of loanees.
Therefore, I urge with the strongest
force that I can command that those
loans for the small loanees should be-
converted into grants.

Let us now take the employment ﬂgosi-
tion. Employment is the most difficult
and the biggest problem for both the-



3885 Demands for Grants

East Bengal as well as West-Pakistan re-
fugees. Unless we are able to solve this
problem, all our efforts at rehabilita-
tion will be nullified and all the money
spent will be useless. Certain figures
have been given here about the employ-
ment position. I do not want to go into
the details but I shall refer to a few
points. In thc case of refugees frome
East Bengal, 30,000 people have been
trained and some are under training.
But I would like to know from the
Minister of Rehabilitation how man{.
out of these 30,000 people are actually
employed in the avocation in which they
have been trained. My experience is that
the training is slipshod, half-hearted, in-
complete. After the people receive their
training, no effort is really made to put
them to work. Young boys are given
some kind of training and then they
are left to roam in the streets to fend
for themselves. I remember a couple of
years back, three young boys came to
Delhi from Orissa, travelling all the way
without tickets. All of them had their
training at some Training Centre in
Orissa. There was a young boy who had
received training as a smith. When he
came here, his knowledge of smithy
was exceedingly poor. Besides, he got no
opportunity of working as a smith. I
tried to get him a job of a domestic
servant where he worked for a while.
Then I do not know where he
disappeared. So, we have to see that
the Government money is fully utilised
and the people who are trained, get em-
ployment.  Certain figures have been
iven regarding employment secured
or the refugees. .The study of this
figures would show that the problem
has been tackled very superficially and
it has not at all been tackled in the
right way.

But I am pleased to see that certain
industrial schemes have now been
launched which appear to be very prac-
tical and .may help in easing the pro-
blem of unemployment. But, as Shri
N. C. Chatterjee said, we would like
to know how long will these schemes
take to mature, both industrial as well
as cottage industry schemes. Unless they
are done quickly, much will be retracted
from the benefit of the Schemes.

This brings me to the very sad and
vexed question of delays and hold-ups
that occur in all the schemes to which
Shri N. C. Chatterjee has also referred.
The discussion in the West Bengal
Assembly has revealed that quite a lot of
money allocated to the schemes has not
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been. spent. About a crore of rupees has
not been spent. I would like to know
from the Ministex of Rehabilitation
whether it is correct. If it is correct, it is
a great and crying shame, both for the
Central Government as well as for the
West Bengal Government. When money
was provided for help, why was that
money not spent? It is a chronic trou-
ble in Indian administration that there is
so much of red-tape, so much of the
malady of file-pushing, that nothing gets.
done quickly. I know particularly of
cases which have taken two years, one
and a half years or at least one year in
processing. A fighter like me have had
occasions to chase the file for years, and
months before the Scheme could mature.
We are told that the biggest difficulty is
finance. I would like to remind the Minis-
ter that sometime back even the Prime
Minister did say that our development
schemes should not be held up because
of the red-tape and formalities. If there
are difficulties in the Finance Depart-
ment, let there be more Ministers to
deal with this problem. I am very glad
to see that there is at least one Finance
Minister here. We have plenty of Fin-
ance Ministers in this country! We here
have four Ministers to deal with the
finance department. If there is need, I
am sure they can have another set of
four Ministers, or a dozen. There is no
limit ! There are plenty of aspirants to
the post.

An Hon. Member: Then there will be
more files.

Shrimati Sucheta Kripalani: What 1
say is, let a Minister with sufficient
powers be posted at the spot. Let one
of the Finance Ministers—sit there and
let him have the necessary authority
to see that the work is done quickly.
But what happens now? At ministerial
level, decisions are made in Calcutta.
Then, from the ministerial level, that
file comes to the Under Secretary and
then to some clerk of the Finance
Ministry and that gentleman sits on it,
for a year or more while the refugees
are dying there. Thus the schemes are
held up. It is sinful. Let some sort of
method be found to get rid of such
bottle-necks. I would suggest that a
committee be appointed. I would rather
demand that a committee be appointed
to go into the whole question and see
where and how the bottle-necks occur
and how the bottle-necks could be re-
moved and how things could be expedit-
ed. because there is no use of having
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the development schemes when you can-
not work them properly in time. I know
that the development schemes of West
Bengal—both urban and rural—are held
up. I would like to have a statement
from the Minister, telling me how many
schemes have been held up, what is the
duration of each and what are the rea-
sons for their being held up. They for-
get that this Ministry or Department is
not like any other ordinary department
of Government. Here, we are dealing
with a human problem. If you hold up
things, if you delay, people will die be-
fore the sanction comes. 1 really know
of cases where people have died without
money having been sanctioned in time.
I remember a case in Delhi. There was
a sick man lying. I went and gave him
some money and then I brought up his
case. But by the time the case was
disposed of that man died. Lakhs and
thousands of men suffer in West Bengal
this way. So, this has to be taken up
as an emergency problem. If it is not
taken up as a human, emergency pro-
blem, nothing can be done. Unfortu-
nately, in all our Government depart-
ments, the man at the head considers
himself as a grand Moghul. He does
not co-operate. There is not co-ope-
co-ordination;

ration; there is no
there is no understanding; there
is no effort to get things done

quickly; there is no comprehensive out-
look. Each one looks at the problem
from his own point of view, from the
point of view of his own department,
and the result is, there are watertight
compartments, fights and quarrels.
Everybody tries to assert his right and
authority and nothing is done. I hope
some serious steps would be taken to
get rid of these difficulties which can
surely be resolved.

1 now come to a very difficult ques-
tion, a difficult problem. How many
refugees is West Bengal going to take
with the exodus going on at the present
level? 50,000 people came in last month.
This month, up to 12th, 27,000 people
have come. How many more people is
West Bengal going to take? As far as I
know, 18 lakhs of people have been
given loans in West Bengal. Out of this
18 lakhs, three lakhs will need further
ussistance. Well, let us say that these
18 lakhs of people will be rehabilitated
in West Bengal. Another nine lakhs are
going to be rehabilitated through indus-
trial loans, etc. Let us add this nine
lakhs to the 18 lakhs. But how many
more people can that State take? It is
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a very small State with 13 districts. It
cannot take all the new arrivals. So,
we have to treat this East Pakistan re-
fugee problem absolutely on a national
level. It was not on West Bengal’s deci-
sion that this country was partitioned.
This country was partitioned by a deci-
sion of India. India is responsible for
rehabilitation the refugees and all the
States must pull their weight in rehabili-
tating them. It is a national problem,
a very grave, emergency problem. But
nobody, unfortunately, is looking at it
as an emergency problem. Therefore, I

appeal to the Government to kindly treat

this as an emergency problem and as a

national problem. We hear of big con-

ferences, and we read reports and see

very fine pictures that appear on the

papers, in regard to the conferences.
What happens after that? We do not
know. We do not know what actual,
material help has been offered by the
different States and what steps will be

taken by the different States towards

Implementing the rehabilitation schemes.

Then there are some complaints that
the Bengalis are a cursed people; they ,
do not want to go to any State other
than their own. Now, the other day, I
read the news that Saurashtra has offer-
ed to take some refugees. Well, I know
India well. I have travelled through
every part of India. I know Saurashtra
as well as Bengal. These Bengal re-
fugees have lived near the rivers. They
have lived in humid atmosphere. Now
when they are sent to Saurashtra which
is practically a desert and where they
will not understand the language, and
where everything will be unfamiliar to
them, they will naturally find it very
difficult to adjust themselves to such
surroundings and may feel that they have
been thrown from the frying pan to the
fire. Therefore special steps should be
taken to help them to adjust in totally
unfamiliar and difficult surroundings.

I feel that there should be committees
with non-official people belonging to
these areas who should visit these areas
and select the places. Afterwards, there
should be very good social workers at-
tached to each batch. These social wor-
kers should be vested with sufficient
powers so that the immediate difficul-
ties of the refugees could be solved
without having to go through the usual
red tape and elaborate formalities. It is
only then that the scheme of sending
these people to other areas will be suc-
cessful.
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Another thing that has come to my
notice is this. In West Bengal the Con-
gress is so keen and politically conscious
about the next elections that they do
not want to take assistance of non-offi-
cial agencies not belonging to the Con-
gress. I do not know whether this
charge is correct. But, repeatedly such
charges have been made. 1 would ap-
peal to the West Bengal Congress mem-
bers to consider this as a national pro-
blem and not as their own pigeon. We
are all anxious to see that these people
are helped. If I were to judge from the
work done in Parliament itself, I would
be sorry to say that the Members be-
longing to the Opposition parties appear
to be their best friends. There are plenty
of Members from the Congress here
from Bengal. But, I must say that the
loudest and the most powerful voice
that has been raised for relief of the
refugees has been from these Benches in
the opposition. From these Benches,
Shri N. C. Chatterjee, and Shrimati
Renu Chakravartty have done the
greatest service by raising their voice for
the East Bengal refugees in this House.
I know some Congress Members also,
like Shri B. K. Das who have taken
their part.

Lala Achint Ram (Hissar): Please also
include others.

Shrimati Sucheta Kripalani: I am talk-
ing of Bengal members. I know you are
a friend of all the refugees to whatever
g;ovince they may belong. If people

longing to parties other than the Con-
gress are anxious to help in solving the
problem, are thinking about it and are
devoting their energies, why not take
their assistance? Why push them out?
The result, of such exclusion is that the
work is not done. There is complaint
that the Congress is so narrow-minded
and has such a partisan out look that
they do not like to take the help of
other people and other parties. We are
playing with the lives of thousands of
people. The Governments, both the Cen-
tral and State, as well as officials and
non-officials have got to put their heads
together, take this up as an emergency
problem and deal with it at that level.

Last of all, I would again like to
emphasise the necessity of negotiating
with Pakistan at a very high level. The
Prime Minister himself should negotiate
with Pakistan. It is obviously not pos-
sible for India to rehabilitate 120 lakhs
of geople. Therefore, something has got
to be done. This matter should not be
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left to the Rehabilitation Minister alone.
I know he is trying his best. He is a
good friend of the refugees, being a re-
fugee himself. His efforts have brought
a little success, but not to our expecta-
tion. We want an all round effort in this.
direction.

Before I conclude, I would like to say
a few words about the West Pakistan
refugees. I have completely neglected
them in my speech this session. Our
problems here are coming to an end.
But the problem of these refugees will
not be solved and they will not be pro-
perly settled unless the compensation
scheme is proEerly implemented. I am
glad to see that the compensation:
scheme has been finalised. Not that we
are very happy with all the provisions of
the scheme. Pandit Thakur Das Bhar-
gava and myself have been fighting very
hard to get further concessions for the
refugees under that scheme. Whatever
be the scheme, we would now like it to
be implemented as early as possible
without delay, and without the usual
bottle-necks to which I have referred.
There is one big difficulty. We know
that we have left Rs. 400 crores worth
of property in Pakistan. Even this is an
underestimate. Here, all the properg
that we have got is Rs. 100 crores wor!
of evacuee property and Rs, 85 crores.
from the Government. With this amount
we are trying to satisfy all the claims.
It just cannot be done. Besides, there
are non-claimants who are living in
houses, and who have taken loans.
They have also to be settled. In this
effort to satisfy all the claims with:
this small amount, a great deal of
confusion is being created. I am afraid
it will not be possible for the Rehabilita-
tion Minister to implement the compen-
sation scheme unless more comes in.
Wherefrom will the money come? If the:
Government refuse to give, then some
serious effort must be made to recover
whatever we have left in Pakistan. For
that, again, I would appeal to the Prime
Minister to take up this matter at his
level and do his best.

Before I finish, I would like to men-
tion a small local matter. That matter
has been rather loudly voiced during the
last few days. Since the 22nd of March,
some refugees are squatting outside the
Prime Minister’s house. These are said
to be unauthorised occupiers. All these
people are, no doubt, reufgees. The
went and occupied vacant houses in Laj-
patnagar, Kalkaji, and Malviyanagar.
The houses were lying vacant or were
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not occupied by the people to whom
thgy had been allotted. They told me
only this morning that they will be
thrown qut without any notice on the
2nd or 3rd of April. I do not know
whether thjs is a fact. If it is a fact then
I am as much concerned as they are in
seeing that they get some protection.
‘They may be unauthorised occupiers.
Why did they become unauthorised oc-
cupiers ? They did not go and occupy un-
authorisedly for the fun of it just, for
(doing an illegal act? They became unau-
thorised occupiers because they had no
.other place to go. All these refugees are
registered refugees in Delhi. As register-
.ed refugees, they have every right to get
-rehabilitation facilities. I would therefore
appeal to our Rehabilitation Minister,
-who is smiling, that they are also his res-
ponsibility and he will have to give them
‘some protection,

Shri Mehr Chand Khanna: 1 am only
smiling because, what you said earlier
had some force but what you are now
.saying, even in your own heart of hearts,
you are not convinced.

Shrimati Sucheta Kripalani: You are
.quite wrong. 1 believe that they being
registered refugees, must be given some
place to live. I am not saying, keep
them in the same houses. But, I say,
give them some place to live, some land
"and some facilities to build houses. Give
them some protection. You cannot throw
them away saying that they are unautho-
rised occupiers and so they have no place
.on God’s earth.

Shri Gidwanl (Thana): Refugees have
_come not only from East Pakistan, but
also from West Pakistan and also from
Kashmir. You have to take all the three
_categories of refugees. Among the refu-
gees that have come from West Pakistan,
-there are claimants and non-claimants.
-While calculating your figures for relief
and rehabilitation, you should have a
_complete picture. The number of peo-
-ple who have come from West Pakistan,
as has been given in the report, is 47.20
lakhs. As I said, amongst them, at least
50 per cent must be non-claimants, 1
have no exact figures. About 50 or 60
per cent may be taken as non-claimants.
From East Pakistan, 36.85 lakhs have
.come. The figure for Kashmir is not
given. Only yesterday, a deputation of
Kashmir refugees saw me. Considering
.all this, one will realise how much money
.will be needed for rehabilitating them.
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Shri Mehr Chand Khanna: The Kash-
mir figure is given on pages 47 and 48.
Their number is about 14 lakhs.

Shri Gidwani: So far, Government
have spent about Rs. 287 crores for
these 87 lakhs of refugees. Of course,
this includes a sum of Rs. 25 crores for
payment of compensation which will
come out of the compensation pool. If
about 90 lakhs of refugees or 85 lakhs of
more refugees from East Pakistan were
to come, you can realise how much
amount we will need to rehabilitate
them. Therefore, it is very essential that
the whole House and the Government

“should realise the gravity and magnitude

of this question. It is not a simple ques-
tion of providing a few crores of rupees,
Rs. 20 crores or even 40 crores every
year which is going to solve this pro-
blem. Hence you will have to formulate
your plans on a very sound basis and
provide at least Rs. 250 crores more at
the very start if you really want to do
substantial and real rehabilitation work.
That is one aspect of the question.

Then, I wanted to tell you that apart
from the migrants from East Pakistan,
some migrants are coming from West
Pakistan also. According to the census of
1941 there were 13 lakhs of Hindus in
Sind, and 2 or 3 lakhs were added till
1947. So, they were about 15 lakhs in
1947. Out of them 13 lakhs have come.
Two lakhs are still there, and every week
some are coming from Sind, and they
are not being given any relief or reha-
bilitation benefit. They are simply given
some railway tickets to proceed to diffe-
rent States and asked to settle by them-
selves. So, something should be done. If
so many people are coming from East
Pakistan and our rehabilitation work has
to go on for a number of years, I do
not see why new-comers from Sind
should not get relief and rehabilitation
benefits.

Again, there is the question of hous-
ing. I would refer to Bombay. There are
still some people in Bombay State living
in a temple at Sidhpur, in the dharam-
shala at Godhra and at Daboi and some
other places. Houses have not been pro-
vided for them.

Then, one of the biggest camps in
Bombay City is Ulhas Nagar. Ulhas is
a Marathi, Hindi or Sanskrit word mean-
ing happiness, but I think it is a house
of misery. The name has been given be-
cause Ulhas river flows there. It means
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happiness, but one lakh refugees are liv-
ing there, and 1 do not want to describe
their sufferings. But though we have now
a plan for some industries to be started
there, and about six industries have been
provided, 1 do not think any work has
been started. I would request the Minis-
ter to see that the work is started be-
cause it is the biggest camp in the whole
-of India.

Besides, there are no proper hospital
.arrangements there. There is no civil
hospital in the proper sense. Even for
minor operations people are sent to Tha-
na. There are also a large number of
“T. B. patients who require attention. Be-
.sides, the electricity charges in the camp
.are very heavy. I am glad Government
has agreed to give a subsidy, but still
work has not been started. So, that is a
.matter which has to be attended to.

Then there is the question of exacuee
property. I find that about 43,000 judi-
cial cases are still pending. I am surpris-
-ed to find that in Uttar Pradesh about
24,000 and even in Mysore State about
2,680 cases are pending. It is surprising
‘that for so many years the cases should
have gone on and Government has not
been able to decide them. I do not want
to say very harsh things about the Cus-
todian-General's department, but it
should not be a place for old men and
retired men. If they cannot work they
have no business to come and occupy
these responsible posts.

Shri Mebr Chand Khanna: We should
not be very harsh on old men, you and
I in any case.

Shri Gidwani: We may be old, but we
-are not supposed to finish a work within
a particular date. If even you cannot do
your work, these Members of the Lok
‘Sabha will take you to task. If a man
goes to Allahabad or Lucknow very
-often, or Bombay because his son is to
arrive there from London and finishes
‘only two cases and postpones other cases,
off, I say he has no gight to be there.
It is a waste of public money. You must
find out the reasons why the disposal of
's0 many cases has been delayed. What is
the disposal at present ? Last year I
brought this fact to the notice of Shri
Mathrani and then something was done.
There was expeditious disposal of busi-
ness, but still so many cases are pending.

. Then, the other aspect of the question
is about restoration of property. In the
Teport it is said that property worth
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Rs. 122 lakh has been restored and
there are still 5,000 cases pending. I do
not want to rake up the past. %t is a
very bitter history, and everybody is
aware of the part that I have personally
played. I would request the hon. Minis-
ter to see that there is no interference
in judicial matters, that chits do not
come from high-ups, from anybody and
everybody and decisions are taken accor-
dingly. If any person is eligible for it
and justice demands he should get the
property back, I have no objection.

Shri Mehr Chand Khanna: I can as-
sure hon. Members that there is no inter-
ference at all whatsoever in judicial mat-
ters, and no chits are coming or are be-
ing sent from any direction. .

Shri Gidwani: If that is so, I am
thankful to you. I hope what you have
said is correct.

Shri Mehr Chand Khanna: I can as-
sure you that what I am saying is cor-
rect.

Shri Gadgil (Poona Central): Anyhow,
let it not happen in future.

Mr. Speaker: Hon. Members should
kindly address through the Chair.

Shri Gidwani: Then there is the ques-
tion of compensation. Displaced persons
are purchasing property, but possession
is not being given to them. It takes a
very long time. I am thankful to Mr.
Johnson who promised us that within
three months every purchaser will be
given possession. But due to certain rea-
sons—I am told one of the reasons was
there were bogus people who had forged
claims—the matter had been delayed. In
any case, if possession cannot be given
for any reason, at least the rent that is
recovered in regard to the property
should be credited to the account of the
claimant who is the purchaser. After all,
after seven years or so they get some
property in lieu of their property left in
Pakistan. Even if the Government thinks
that they are managing the whole admi-
nistration and the administrative charges
have to be met, they may deduct 10 or
15 per cent for that purpose. In any
case, the moment a valid purchaser has
purchased the evacuee property he
should be given rent and the possession
immediately or as early as possible.

Then there is the question of Gapga-
nagar land allottees who have been given
land. Some representatives came to me
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only yesterday and they told me that in
Ganganagar District 75 per cent of the
land which has been allotted to non-Pun-
jabi displaced claimants, possession is
not being given to them. Though paper
possession has been given to them, phy-
sical possession is not being given to
them. When the Hon. Minister was in
Jaipur this fact was brought to his notice.
The hon. Minister for Rehabilitation,
Rajasthan, was also present. It is said
the land is in scattered pieces, but some-
thing should be done. A deputation saw
Mr. Johnson only some days back when
he visited Jaipur, and I am told he was
convinced that there is difficulty in giving
physical possession, and also in consoli-
dating the pieces. I do not know what
the facts are, but if that is so, then I
would request the hon. Minister to adopt
the same policy which has been adopted
in Alwar. The result of this has been that
those who have been allotted agricul-
tural land, if they are rural claimants of
property, they do not get claim for hous-
ing property. Therefore, they suffer
both ways. Some of them have spent
thousands of rupees. I do not want to
repeat what has been mentioned by these
deputationists, but the people have paid
the money, wasted money, gone to the
courts and there have been some mur-
ders also to get physical possession. I
am told one special officer has been
there but something more should be
done and immediately, to solve this pro-
blem of allottees in Ganganagar Dis-
trict.

Then there is the question of charging
lease money on Evacuee tenements in
Bombay. Bombay is a peculiar region
where we have a regional officer who,
according to the hon. Minister, may be
over-zealous. I call him callous. If not
callous, at least he is not intelligent. He
is unfit to occupy that responsible posi-
tion. You will be surprised to hear that
on three or four occasions he has put
interpretations on rules which go against
the refugees. You will be surprised to
know that though according to the rules,
it had been decided that agricultural
claimants could purchase housing pro-
perty against their claims at the rate of
Rs. 450 an acre, yet this officer
decided that the value so arrived, should
be further reduced according to the
urban scale of compensation. Imme-
diately I saw certain officers here, and I
am glad to sav that they at once phoned
to him that his interpretation was not
correct and that the agricultural clai-
mants should be permitted to bid for
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urban housing property according to the
value arrived at after calculating it at the
rate per acre fixed by government and
that there is no question of its further
reduction according to-urban scale of
compensation.

Again, in regard to rural claimants, he
decided that even though they may be
suffering from tuberculosis, or they may
be widows and minors, yet they would
not get any cash compensation. Even
after it had been decided that there
would be no difference between rural
and urban properties, and that halving;
business had gone, he continued to de-
cide cases on the old basis. The result
was that I had to apporach the officers:
concerned, and I mentioned this fact also.
in the advisory committee. Subsequently
I referred the matter to the Ministry, and
1 am glad to say that a decision has been
taken now, which is on a par with the
decisions implemented in the other
States, in regard to this matter.

I read this morning in a paper that in:
regard to non-claimants who have been
allotted land, Government have decided
to recover the money from them towards.
the price of the land in fifteen instal-
ments. That is a very good decision. But
this relates not merely to Rajasthan but
to other places as well. I do not know
what the position is in regard to the other
places. Only the other day some repre-
sentatives from Dutiya in Vindhya Pra-
desh came to me and said that they were
being asked to cgmy instalments for the
Agricultural land given to them as Re-
habilitation benefits and their claims for
rural houses have been disallowed. I
hope they will also be covered by this
decision.

Shri Mehr Chand Khanna: The num-
ber of families involved is about 58,000.
Some of them are in Rajasthan and some
of them are also in the other States.

Sardar Igbal Singh (Fazilka-Sirsa): In
Punjab also.

Shri Mehr Chand Khanna: In Punjab,
lands were allotted under the quasi-per-
manent scheme. If you would recall, no
lands were allotted in Punjab and
PEPSU for the purposes of rehabilita-
tion.

Shri Gidwani: I would like to say a
few words about the charging of Iease
money on Evacuee tenants in Bombay.
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I would request the Minister to make an
engiury into this affair. This is what is
being said:

“No uniform policy has been fol-
lowed in regard to charging of lease
money for the premises. In a large
majority of cases, no lease money
has been charged. In some cases,
the furniture, fitting and stock-in-
trade lying in the premises has been
sold to the allottees and no lease
money is charged. In about fifty
cases of allotment, lease money has
been charged. Again, in their case,
there is not uniformity in policy.
In some of these cases lease money
has been charged for empty pre-
mises, even though separate rent is
payable to the landlord. In other
cases lease money has been charged
for machinery if any, fittings, furni-
ture and good will.”

So, really no uniform policy has been
followed. I would request the Minister to
depute somebody to Bombay to set
things right. Of course, according to me,
the only solution which could be had in
a democracy if an officer does not res-
pond to the people’s demands or hopes,
does not manage things properly, is to be
replaced. Even as in a shop a manager
who is not able to manage the shop pro-
perly is dismissed or discharged or trans-
ferred. After all, we are living in a demo-
crarcy, and we cannot afford to be bu-
reaucratic. In a democrarcy, I do not say
that the people should be penalised or
dealt with very severely for any small
mistakes; but if in a particular place
things go very wrong, then somethin,
effective has to be done and some radical
steps have to be taken to set things right.

These are the main points that I want-
ed to bring to your notice. Now, gene-
rally, I would again say that the whole
problem has to viewed from a na-
tional point of view. I do not agree
with  Mrs. Sucheta Kripalani that
any high power talks between the Prime
Minister of India and Pakistan Prime
Minister will be fruitful regarding the
question of exodus. From what has been
happening in Pakistan and the statements
made by Pakistan authorities, it is abso-
lutely clear that no results will be achiev-
ed even though Shri Mehr Chand Khan-
na may have talks with persons in
power in West Pakistan belonging to
N.W.F. We have seen from the state-
ment which was made by the Prime
Minister the other day how from
the very beginning Pakistan has

2—33 Lok Sabha
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been backing out. They never implemen-
ted any. assurance; and we may take it
that their assurances will never be im-
plemented, so long as the present rulers
continue to remain in charge of the
affairs of Pakistan. Of course, things
may change after some years, events
may happen, revolutions may occur and
so on. But that is a different matter. We
have seen for the last eight years that
there could be no change in Pakistan's
attitude. Even yesterday or the day be-
fore yesterday we found from the papers

-how the press of Pakistan and the lea-

ders of Pakistan have a definite plan, and
they are carrying it out. Therefore, there
could be no response so far as the Pakis-
tan Government are concerned.

We have to formulate a Rehabilitation
plan, and formulate it on a national
basis. While all pur plans are being given
high priority, I would say that this plan
should receive greater priority. More
money have to be provided for, and
more planned schemes have to be im-
plemented. I would say that it should be
done on a war-basis. We are saying this
not merely today, but we have been
saying it for the last eight years.

In regard to the refugees from West
Pakistan, I would like to make one or
two observations. Of course, I have full
sympathy with my friends from East
Pakistan, and 1 want that everything
possible should be done for them to set-
tle them. And certainly, we wish Gov-
ernment to devote more time to them.
But let not the impression be created
thereby that there is no problem at all in
regard to the refugees from West Pakis-
stan.

There is large number of non-claim-
ants who are equally to be given relief
and rehabilitation facilities. I am glad
that something has been done in the case
of small claimants; if a person has ﬁt
a loan of Rs. 325 outstanding against his
name, then a sum of Rs. 300 is written
off. I am glad about it. In fact, we have
been urging that the amount should be
raised to Rs. 500. Though the number of
such claimants will be very small, yet I
would request the Minister to consider
their case also, and see that something is
done for them.

In regard to the squatters, people who
had no money and people who had no
claims, I am glad that Government, have
been very kind to them, and they have
given them a piece of land plus Rs. 500
as free grant. But a difficulty has ariser:
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[Shri Gidwani]

in the case of small claimants. Supposin

a displaced rson has a claim o

Rs. 600, and his public dues are to the
tune of Rs. 400 or Rs. 500, then the
same concession i3 not extended to him.
Only the other day some people came
from Agra and they told me that there
are some claimants, who have only
Rs. 200 to Rs. 300 left with them after
the deduction of the public dues. How
could they be expected to have a house
or a plot with this amount ? I would re-
quest the Minister to look into the case
of small claimants also and see that
every small claimant is also given this
facility so that he could have a plot and
some amount on par with non-claimants
so that he may also be in a position to
build a house.

These are the things which must be
done immediately. The whole question
has to be viewed from a larger angle,
now that we have seen that there could
be no settlement with Pakistan. I am not
saying this only today, but I have been
saying this for a long time. In fact, I
sald the same thing when I opposed the
resolution regarding Pakistan in July
1947 at the All India Congress Com-
mittee’s meeting. I said that if we
thought that we were going to solve the
Hindu-Muslim problem or have peace
between India and Pakistan by agreeing
to the creation of Pakistan, then we
were mistaken; it would mean not the
beginning of peace, but it would mean
the beginning of a war, and possibly it
might end in a war. I was called an alar-
mist then; I was dubbed as a communa-
list and so on. Whatever that may be, I
do not want to go into the past.

1 PM. '

The point is that we must realise once
and for all that so long as the present
rulers of Pakistan continue to be in
charge, and so long as the present Gov-
ernment exists there, there could be no
solution with Pakistan on the issue of
stopping the exodus. The people will be
coming, and we have to rehabilitate
them. Gradually, "a situation will be
created there which will give a further
push to the exodus every three months
or six months. So, we must be prepared
to face the issue squarely right now.
Our Finance Minister, our Prime Minis-
ter, our other Ministers, the Members of
the Congress Party as well as of other
parties must realise that this is a nation-
al issue. You have got freedom at the
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sufferance. of these ple. Only yester-
day I heard what ‘geeo Hindus of Kash-
mir had to say. They said that half their.
population had been killed. They further
said: “We killed with our own hands our
women, so that they may not fall into
the hands of the raiders.” And these peo-
ple are not still properly rehabilitated.

[SHRI RAGHAVACHARI in the Chair]

Therefore if you have got freedom it
is at the cost of these unfortunate peo-
ple who have come from West Pakistan,
from Kashmir and from East Pakistan
and it is but natural that the ceuntry
must share their loss, at least in money.
The rest of the country has not suffered
in any way. Money is the least thing and
I do expect that the Finance Minis-
ter, the Prime Minister and the Members
of Parliament will realise the gravity and
magnitude of the situation and will
wholeheartedly support any proposal that
the hon. Minister of Rehabilitation keeps
before them. He will for his part gear up
his machinery and do away with all
slackness, so that it works not at what we
call bullockcart pace but at aeroplane
speed. If he does that, he will be able to
do something substantially in achieving
our objective.
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Need to provide increased amount of
housing loan to displaced persons in
Tripura in colonies and elsewhere

Shri Biren Dutt (Tripura West): I beg
to move:

“That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

Need to stop realising loans from
displaced persons in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

Need to provide drinking water in the
colonies of displaced persons

Shri Biren Dutt: I beg to move:

. “That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

Exemption of displaced persons from
payment of forest taxes

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

Need to ensure that loans actually
granted are made available to dis-
placed persons

Shri Biren Datt: I beg to move:

“That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”
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Need to guarantee the supply of cor-
rugated iron sheets to the displaced
persons who are given hous-
ing loans

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Ministry of Rehabilitation’ be re-
duced by Rs. 100.”

Need for opening of transit camps and
improving the conditions of the existing
camps

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to stop ejectment of displaced per-
sons from the land on which they have
already settled

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Bureaucratism in the functioning of the
Rehabilitation  Department of Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to form an Advisory Body repre-
senting all shades of opinion to advise
on the rehabilitation work in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the head
‘Expenditure on Dis&l)aced persons’
be reduced by Rs. 100.” :

Need to provide land and monetary aid

to the displaced persons of Maslichera

camp who left it on being attacked by
wild beasts

Shri Biren Dutt: 1 beg to move:

“That the demand under the head
‘Expenditure on Dis&l)aced persons’
be reduced by Rs. 100.”

Need for establishing township colonies
at Taliamhra, Malagaar, Belonia and
Nutannagar

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”
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Need to increase the amount of all cate-
gories of available loans for old and new
refugees in Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to start small scale industries to
provide employment to the refugees in
Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to give adequate amount of loans
to the Co-operative Societies formed by
the refugees in Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need for speedy disposal of the Loan

petitions under Contributory Housing

Scheme for the displaced persons in
Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on, Displaced persons’
be reduced by Rs. 100.”

Need to extend to village areas indus-
trial loans of higher categories for the
displaced persons in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to speed up the granting of tem-
porary Scheme loans to displaced per-
sons in Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need for paying compensation to dis~
placed persons before 1957 for immov-
able property

Shri Sivamurthi Swami (Kushtagi) : I
beg to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”
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Rehabilitation of non-claimants and

smalling the number of instalments

to complete price of houses and
shops allotted to them

Shri Nand Lal Sharma (Sikar): I beg
to move:

“That the demand under the head
‘Expenditure on Displaced persons’
be reduced by Rs. 100.”

Need to expedite the construction of
buildings, roads, camps, homes and in-
firmaries for displaced persons in
Tripura by increasing the amount
of aid

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Capital outlay of the Ministry of
Rehabilitation’ be reduced by
Rs. 100.”

Need to iive aid to Agartala Munici-

pality to build the Bartala Bazar erect-

ed by displaced persons at Agartala,
Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Capital Outlay of the Ministry of
Rehabilitation® be reduced by
Rs. 100.”

Need to give aid to Motor Transport
Associations formed by displaced
persons in Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the head
‘Capital Outlay of the Ministry of
Rehabilitation’ be reduced by
Rs. 100.”

Need to give aid for construction of
schools and colleges started by displaced
persons in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the head
‘Capital Outlay of the Ministry of
Rehabilitation’ be reduced by
Rs. 100.”

Mr. Chairman: All these cut motions
are now before the House.

Shri Biren Dutt: The problems of re-
habilitation in gencral have been discuss-
ed so far. [ am going to concentrate on
my own State and at first I wish to draw
the attention of the Ministry to the situa-
tion in my State and how the problem of
rehabilitating the refugees has become
difficult. Before partition, there were only
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3 lakhs of people in Tripura, and after
partition .the figure went up to about 10
lakhs. Now you can say that the displac-
ed persons are the majority people there.
Before partition, Tripura was linked
through East Bengal, but after partition,
Tripura has been cut off and we have no
road link. Tripura was never a developed
State. It is a hill State and in between
hills there are plains or plots of land.
You will be astonished to hear how the
Rehabilitation Department has acted in
respect of rehabilitation work there.
Even in West Bengal, where the people
are cultivating higher bighas of land,
Rs. 2,300 was the minimum loan given,
but in the case of Tripura, which con-
tains big hilly areas, they have only al-
lotted about Rs. 700 per agriculturist. I
do not understand how the calculations
were made and by what authorities. I re-
quested the hon. Minister to go over
there. He went and had publicly stated
that all categories of loans were very low
there. Only Rs. 600 is given as a busi-
ness loan in a State where there is no
communication, where there is no road
and where there is the difficulty of im-
porting goods from other areas. For busi-
ness this is the maximum amount. For
the general category it is Rs. 772. In this
way they have given loans to 24,000
families as mentioned in this report, as
rehabilitation aid. Out of 3 lakhs of peo-
ple, only one lakh have been covered by
these 24,000 families and the rest is re-
maining on the waiting list. They have
been kept practically in the open and
they can go wherever they want. They
are living around Agartala town. The
Prime Minister went there all of a sud-
den when truckloads of military came,
loaded the persons in their jeeps and
threw them into jungles. When these
people were thrown in hundreds and
thousands in the different areas of the
jungles, the tribal people came with their
bamboos, etc., to build some houses. But
the District Magistrate and the armed
forces resisted them. We were told by
the police that they require no public aid
for rehabilitation in Tripura because in
Tripura the tribal people have voted for
the Communist Party and so no help
from a communist should be taken.
These poor people were kept in the open
for a long time. Even today they have
not formed an advisory council. You
will be surprised to hear that the Direc-
tor and some of the other officers there
never care even to receive the represen-
tations from the people. Once Shri
Meghnad Saha went there and he was
asked “Who are you”. He had to tell
them that he was the master of our
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masters. In that way he had to assert
the rights of the Members of Parliament
there. In such a condition, we have tried
again and again through questions,
through representations, through peti-
tions, to darw the attention of the Minis-
ter. After all, when Shri Khanna went
there, he met some representative non-
official people and he categorically de-
clared that the loans given were inade-
quate. All loans, agricultural, industrial,
business and housing, were inadequate.
Shri Khanna has stated it in a peculiar
way—though the loan is practically in-
adequate, yet he thinks that on indivi-
dual considerations it could be increased
in our case, but there cannot be an over-
all increase in all categories of loans.

The Rehabilitation Department in Tri-
pura is supreme in its relations with the
refugees, in its relations with the repre-
sentatives of the people and in relation
to anything. So also the other Depart-
ments arc supreme in their own way.
The Forest Department is obstructing the
procurement of land whenever the refu-
gees themselves go and find out some
plot of land, arable land, and report it
to the Directorate of Rehabilitation.
Some officers go there and they say that
all this land is supposed to be reserved
and so this cannot given to the refu-
gees. I can assure the House, as far as
1 know, that even the present population
which has entered Tripura can be settled
there. From the rdply of the Central
Tractor Ogranisation, we have seen that
80,000 acres of land can be cultivated
and some part of the reserved land can
also be released. Unless more people
come from East Pakistan the present po-
pulation can be rehabilitated. Who are
the people who have come here ? The in-
tellectual and trained people have gone
to West Bengal for they thought that they
can earn their living there. It is mostly
the scheduled castes and backward peo-
ple who did not go there. They are really
hardworking people. There is no cottage
industry in Tripura other than this jung
cultivation; the tribals live on shifting
cultivation. These people and the people
who came before partition, brought the
soil under proper cultivation. The agri-
culture department there is not function-
ing properly. Four thousand acres of
land have been given but they have not
been demarcated. After taking bribe, the
same piece of land is allotted to another
person. It is a regular business. So many
disputes have arisen and I put a question
on it. The reply was that in 169 cases
people were killed; there are still thou-
sands of disputes and litigation. I
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approach the Minister in this connection
at Agartala and he promised to do what
he could to mitigate the sufferings.

Some Muslims went from Tripura to
East Pakistan and they exchanged their
property. Government is not validating
those exchanges. In this report, we see
that certain things are left to the State
Government. But Tripura has got a
Government which has no power to le-
gislate; it is the Centre which does and
it should direct the forest department to
release the forest lands which could be
brought under cultivation. The State
Government will never move unless the
Home Ministry moves the Chief Com-
missioner. The agriculture department
has not supplied seeds, manure etc. or
looked after the irrigation facilities be-
cause it thinks that it is the duty of the
rehabilitation department. How can re-
habilitation be done in this way? How
much amount has been given? If I am
not mistaken, it comes to Rs. 2 per head
on the refugees. They have left their
everything in Pakistan; they entered this
State and have been getting this sum of
Rs. 2 per month till today. Many of
them died and they continue to die still.
They cultivated in the hills with some
difficulty and there they Iproduced cot-
ton, jute, oil seeds, etc. If only some
water is grovided, they can regularl
cultivate. Government is not at all
taking any steps. The displaced persons
have also started some schools but no
single school has been given any con-
struction grant. I may say that they do
not get the same treatment. The Tripura
displaced persons are given Rs. 2,000
when they settle in Calcutta and a T.B.
patient in a West Bengal sanatorium gets
some amount. The Tripura T.B. patients
do not get the same treatment. We do
not know how these calculations are
made. It is a serious thing; the area is
cordoned off by Pakistan on three sides.

The problem of the State is its com-
munications. The road communications
should be developed. The refugees are
the majority Jaulation there. If they re-
main unsettled, you can see how the
Five Year Plan is implemented. Even in
the next Plan, you cannot do anything
if you do not solve the displaced persons’
problem there because they compose the
majority. The State Government is not
doing anything to the refugees in Tri-
pura.

1 have to give some suggestions. We

have given a memorandum to the Minis-
ter and he gave some replies. All these
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replies remain in paper. Nothing has
been done. Government should take
steps to provide water immediately by a
pumping system. They can cultivate jute,
cotton, oil seeds and other things. The
forest lands must be released for the re-
habilitation of refugees. This rhyma-
syma proposition should be taken up im-
mediately. All the loans which were
given till 1956 should be converted into

ants and new loans should be advanced
in particular to the agricultural refugees
for constructing irrigation systems. In
certain places, transport system has de-
veloped and roads have n opened,
this system should be taken by the Gov-
ernment. Motor engineering industry
should be started. It would be one of the
most important industries which could be
taken by the Rehabilitation Ministry to
provide employment. There are already
some associations formed by displaced
persons to run the motors; those associa-
tions should be given some aid. Colleges
and schools started by displaced persons
should be given aid. Co-operative socie-
ties started by the refugees should be
given aid so that during the agricultural
seasons they may help the people to
purchase seeds, etc.

Such aids are nothing in relation to
the demands of the agricultural refugees.
Some fisheries must be started. The
fishermen have already constructed some
bunds in which fisheries can be started
profitably if the Government gives some
aid to the fishermen.

In Tripura there are some weavers
who have already started some oco-opera-
tive societies and who are producing
some linen there. These = weavers
should be encouraged by giving aid
through their co-operative societies.
Some sales emporia should be started in
Agartala as well as at Calcutta. This
must be helped by starting some follow-
up organisations to sell these products at
Calcutta markets so that these refugee
weavers can be given a profitable em-
ployment.

In the end I want to mention one
thing. The Rehabilitation Minister is
thinﬁing of starting some new township
colonies at Tripura. But Agartala town
before the influx of refugees had only a
population of 12,000. Now it has be-
come a town with a population of one
lakh of people. This town requires to be
rebuilt in a proper manner. This town
has no drainage system. It has no water-
supply system. It has no good houses to
accommodate the refugees. There are
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about one lakh refugees living who live
by coming in and selling small things.
They have also started a small business
in this town. They have started, without
any aid from the Government, a big
bazar known as the Bartala Bazar. The
Tripura Government are trying to oust
these refugees, who have built this Bazar
without any aid from the Government,
from this plot of land. 1 think Agartala
should first of all be taken by the Gov-
ernment to be reconstituted. I would
suggest that three bazars may be started
in Agartala town: Bartala Bazar, Harijan
Chawhney and Matt Chawhney to pro-
vide a great section of the small traders
facilities to earn their livelihood.

I make a special request to the Reha-
bilitation Minister not to oust a single
man from the Bartala Bazar. This place
was a ditch. This Bazar has now been
constructed by the refugees. I think the
business loan which has been given to
the refugees should be increased.

I suggest that there must be a com-
mittee to -investigate the functioning of
the rehabilitation development in Tri-
pura. There must be an Advisory Board
with some power to help the administra-
tion of rehabilitation work in Agartala.
There are a large amount of complaints
against the officers. We see often writings
in the papers about these. These must
not be overlooked hy the Minister.

Shri Mehr Chand Khanna: You have
three Advisers in Tripura, what to say of
one.

Shri Biren Dntt: These officers do not
look to the matters of rehabilitation.

They are not meant for rehabilitation
work.

Shri Mehr Chand Khanna: We have a
whole-time Rehabilitation Adviser there.

Shri Biren Dutt: They do not go and
see the actual work. I would suggest that
some advisory council should be formed
to supervise the rehabilitation activities.
If you like g'ou may send some of your
Members of Parliament from the Con-
gress Party to investigate matters about
rehabilitation and see how the work is
going on. I think it will at least help to
ease the situation to a great extent.
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Shri Mehr Chand Khanna: We are
both refugees.

Lala Achint Ram: Therefore, as a
refugee, I will say from the housetops,
I will say from any platform in the
world, that everybody deserves a house,
water and electricity. Why should you
refuse this, however guilty he may be?
I cannot tolerate it.

31 MARCH 1956

Dgmands for Grants

Shri S. C. Samanta (Tamluk): I may
call it the eighth wonder of the world
that in ten years we could not solve the
refugee and rehabilitation problem in
India. In order to solve it, in 1950 the
Nehru-Liagat Agreement was concluded,
but if we analyse we find that on our
part we have not infringed a word of
the pact, but, as the hon. Law Minister
said yesterday, and also the forty points
put by the minority leaders in East Ben-
gal before the Chief Minister of East
Bengal signify that Pakistan has failed,
utterly failed to implement the agree-
ment they had made. The world should
know that we have implemented the
pledge we gave and Pakistan has not.

When in 1950 this agreement ques-
tion was discussed in this House, our
leader the Prime Minister said there was
no other way but to have negotiation
with Pakistan. The alternative was war.
We did not want war, so we accepted
negotiation. We negotiated and made an
agreement for peace. The Prime Minis-
ter was then pleased to say:

“Pakistan is a foreign Govern-
ment. One deals with a forei
Government, roughly speaking, in
two ways, One is the way of nego-
tiation with such pressure as can be
exercised through negotiation, what-
ever the pressure may be, political,
economic, diplomatic, but funda-
mentally it is the way of negotia-
tion. The alternative is war.”

Then, he said:

“There may be, of course, an in-
termediate stage, that is neither war
nor peace, but breaking off rela-
tions.”

Now, what is the position at present.
Instead of the flow of refugees decreas-
ing, they are coming to West Bengal in
incessant numbers. They are entering the
border of West Bengal, Assam, Tripura
and Manipur in incessant numbers, and
they will continue to come. I would re-
quest the Government to take to the al-
ternative which the hon. Prime Minister
indicated to us in 1950. It is the Gov-
ernment’s duty to take to whatever al-
ternative is available except war.

We the unfortunate people of West
Bengal have been burdened with 37
lakhs of people. What are we to do? Can
we hope to live, or shall we die? Can you
imagine the density of population in
West Bengal ? Can you imagine how not
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only the refugees who have come to
West Bengal but the inhabitants of West
Bengal also are living at the present mo-
ment? What is the cause? The cause is
partition. Partition was accepted not by
Bengal - only, it was accepted by the
whole of India. Then, why should not
the burden of the partition of Bengal, the
result of the partition of Bengal, be
shared? My friends will say: “We are
giving money”. Money wiil not do.
Money cannot do everything. Where is
the space? They must have some breath-
ing space. In order to have some breath-
ing space, 4,000 people have been sent
to Andamans. Up till now only 4,000
people have been sent to Andamans for
rehabilitation. I had been there. T found
them to be happy to some extent. They

are contented there. Why should not -

avenues be found to settle these displac-
ed persons in Andamans? Northern An-
damans is being reclaimed by some Ray
& Company. Let at least a lakh of people
be rehabilitated in Andamans. Let every
State come forward and share the bur-
den that is dragging West Bengal to
ruin. Can we not justly claim it? Where
is the difficulty? I know 12 States have
come forward to take charge of the re-
habilitation of some displaced persons.
How many can be rehabilitated? How
can they be rehabilitated?

People accuse these East Bengal refu-
gees that they go to a State and come
ack. T would request you to go into the
matter very deeply. Where facilities have
been given to live only, no more facili-
ties but only to live, they are living con-
tentedly. I have seen. I told you just
now that in Andamans they are living
peacefully. So, conditions should be
created before taking them to different
laces. The hon. Rehabilitation Minister,
in consultation with Members of Parlia-
ment and others, is trying to establish big
industries, form towns there and take
these refugees there and rehabilitate
them. He has taken up so many schemes,
eight or nine schemes. They are not pro-
ceeding well. Why ? Where is the diffi-
culty ?

This question of rehabilitation of refu-
gees has been taken up b{ the Govern-
ment as a noraml thing. Is it a normal
thing? It never can be a normal thing.
People are coming. They have to be fed,
they have to be lodged, but there is no
‘place, nothing of the kind. About 1,000
persons are coming every day, to our
territory. Is that a normal . thing? So,
this abnormal thing must be dealt with
abnormally. It should be taken up on a
war basis. The hon. Minister should be
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given power to take decisions on the
spot. If necessary, the Finance Minister -
should send a committee which will help
him in taking decisions on the spot, so
that we will not come here in the House
and accuse the hon. Minister: “What are
you doing with this scheme? What are
you doing with that scheme?” My friends
there accuse him that he has done
nothing. But 1 come from West Bengal.
I know what enormous benefit the refu-
gees have received by the hon. Rehabili-
tation Minister being there most part of
the year.

My hon. friend Pandit Thakur Das
Bhargava was grudging the Minister of
Rehabilitation being in West Bengal,
whilst the people here are suffering. May
I respectfully put this before him that
for full nine years, the Rehabilitation
Minister remained in Delhi, and what
was happening to the East Pakistan re-
fugees for all those nine years? Even
now, the Minister is not staying in West
Bengal for the whole year. For more
than six months in a year, he is in Delhi.
So, arh I not to implore him to be so
gracious enough as to remain there for
a major part of the year?

The problem of exodus is very im-
mense. Everybody knows it, and every-
body has talked about it. It has to be
dealt with in the near future. At present,
the situation is that there is an exodus
of nearly a thousand persons per day.
But the time is near when more than a
thousand persons will be coming per
day. If that is the position, then what is
to be done? Are we to shake off our res-
ponsibilities? No, we cannot. So, let thp
Minister of Rehabilitation with all his
vigour think of the other courses that he
and his Government can adopt.

But we have to meet the present situa-
tion. Let us therefore strengthen the
Ministry. If you cannot strengthen the
Ministry, then how can you move on?
By strengthening the Ministry, I mean
that the constitutional and legal difficul-
ties that stand in the way of the Minister
to take immediate decisions to carry out
the works should be removed. Am I not
right in saying that? There are so many
places where industries should have been
established long ago. Again, in the
twelve States where sites have been
selected, was it not necessary that those
sites should have been reclaimed long
ago? And yet why have they not been
reclaimed? It is because there is no
money, and there is no financial sanc-
tion. For want of financial sanction,
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everything is lagging behind. On the
other hand, more and more people are
coming and adding to our difficulties.

I would request my friends in this
House to be good enough to come to
West Bengal and see the conditions of
the refugees there, of those who are to
be rehabilitated or those who have been
rehabilitated. Pakistan says that India is
drawing refugees from Pakistan by
giving them so many things. 1 invite
anyone from East Pakistan also to come
and see what benefits we have been able
to give to these displaced persons, to
these unfortunate persons who lost so
much there, and who have come here and
are eager to live here by accommodating
themselves somehow with us. Whatever
that may be, let Pakistan think about it.
The other day, the Prime Minister was
telling us that Pakistan had made a mis-
take in that they had let go the skilled
and technical persons. Should I not re-
quest my Government to utilise those
skilled and technical persons to exploit
the resources of our independent country
to the full and thereby derive lasting
benefit?

Finally, I offer my heart-felt congra-
tulations to the Ministers of Rehabilita-
tion, both at the Centre and also in my
State, because they are working so hard.
When they go amongst the refugees, they
take them as their own. During the last
eight years, only occasionally could the
refugees find the Rehabilitation Minister.
But now the Minister here as well as the
Minister in my State go there frequently,
and give them some mental comfort,
though physical comfort can be given to
them to a greater extent. I heartily con-
gratulate both of them.
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Shri S. K. Razmi (Schore): Being a
member of the Opposition Party, I do
not want to be unjust to Government.
Rather I would like to appreciate its good
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work, but 1 am sorry to say that in spite
of trying my best, I have not been able
to find anything done during the life of
this Government which may be called
praise-worthy.

The activities of the Government are
judged by the results which appear in the
country. Seeing the results, I begin to
feel that the reins of our country instead
of being in the hands of sympathetic
friends have passed into the cruel hands.
of enemies. This cannot be said about
any particular Department of the Gov-
ernment, but its worst example is the
Ministry of Rehabilitation. The problem
of rehabilitation should have been solved
not only at the national level but from
the point of view of humanity. In this
matter the responsibility of the Congress
Government was all the greater -because
the refugees, who left their hearths and
homes, did not accept the partition of
India of their own accord. Our leaders
had assured us that come what may, the
partition of India would not be agreed
to, but it was agreed to, because of that
time we were in jails and it was accepted
while occupying the gaddis of office. As
a result, lakhs of people were ruined.
It was our moral responsibility to solve
the refugee problem honestly and sin-
cerely, but we did not do it. It is not
only we, but the Members sitting on the
Treasury Benches also say that the refu-
gee problem is as complicated to-day as
it was in the beginning some 10 years
ago and it has assumed very alarming
proportions in East Bengal. This Depart-
ment has ruined both Hindus and Mus-
lims alike. You are neither friends of
Hindus nor of Muslims. Government,
have their own way of doing things and
they are determined to follow that way.
‘They are not at all prepared to solve
any problem from the humanitarian
point of view or democratically, of
which they call themselves to be the
champions. I shall give you an example
of which it will be hard to find a parallel.
For the last so many dag's some refugees
have been sitting outside the bungalow
of our Prime Minister. In the name of
truth and honesty, I ask whether any per-
son, may he be responsible for that or
otherwise, outside whose house a miser-
able person be lying and crying, can sit
in peace inside? I say that the Govern-
ment have not tackled the refugee pro-
blem as it should have been tackled. All
the money spent by the Government has
been wasted. It has not been spent on
the refugees. The refugees have not been
rehabilitated, but, of course, the families
of the persons handling that money have
reaped the advantage.
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To-day there are many schemes before
you and you propose to spend crores of
rupees on them. You are spending a lot
money on giving training to refugees, but
what is the plight of the trained people?
Have you ever paid attention to this mat-
ter? They can get no employment or live-
lihood. They are wandering from pillar
to post. Have you ever seen how these
peogle are living in Bhopal, Bengal,
Delhi and other places? If the plight
of the trained people is like this, you
can well imagine the plight of others.
Many people have come to me with the
complaint that they cannot get any em-
ployment. It is not proper to leave them
to their fate. It is your duty to provide
employment to trained people. If you do
not, they will be forced to adopt other
methods.

.

The condition of the model townships
is not unknown to you. You have esta-
blished townships at many places, e.g.
at Bhopal, Faridabad, Nilokheri. But un-
employment is as rampant there as be-
fore, and the hardships of the refugees
continue unabated. 1 want you to treat
them with sympathy. A person who pas-
sed Matric with great difficulty kept hunt-
ing for a job in Bhopal for one year, but
in vain. Ultimately he came to me and
relating his tale of woe told me that
there were only two ways open to him
now—the first, to commit suicide and the
second, to leave Bhopal. He said that he
could not lcave Bhopal as he had no
money. Therefore, only the alternative
of suicide remained for him. He told me
that he had applied for a {'ob at sixty
places, but nobody had called him. I
asked him to draw up a chart with all
the details. I sent that chart to the Chief
Commissioner. The Chief Commissioner
gave him a job, but at the same time told
him that as he had approached the socia-
lists, so he was a very undesirable per-
son. He told him in reply that he had
approached the Congressites first, but as
none of them helped him, he had to go
to the socialists. You cannot rehabilitate
the refugees in this manner. The Finance
Minister has prepared a scheme for pro-
viding employment to all persons within
10 years. But nobody knows as to what
will happen during these 10 years. Will
these unemployed people, these refugees,
who are passing their days with great
difficulty, be alive after 10 years ? I can
say that barring a few officers, all the
rest are not working honestly and with
the required zeal. This policy and this
unemployment will ruin them. This is
happening in Bengal and other places.
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1 agree that the exodus of lEeople from
Pakistan is neither good for Pakistan nor
for India. This is extremely undesirable.
But at the same time, it should be re-
membered that there are many reasons
for .it. Pakistan is making mischief is
not the only reason. There are many rea-
sons for it. You have also made some
mistake or the other. Your foreign poli-
cy is praised very much and you think
that your foreign policy is right. When
this policy is discussed here, it is said
that the policy which is being followed
is the only policy which is correct. If it
is so, how is it that you have not been
able to arrive at a settlement with your
neighbouring country? The pace of
migration has been quickened due to this
very thing and you have not been able
to solve the refugee problem in spite of
spending so much money. The problem
is becoming more and more complicated
day by day. The problem can be solved
only if it is tackled not only on a national
level but also from a humanitarian point
of view. The way you deal with these
matters and the treatment you mete out
to these people show that you are de-
void of all moral and humanitarian feel-
ings. You do not try to win the sym-
pathy of the refugees. What is this poli-
cy which you have adopted recently in
regard to houses? A great hue and cry
has been raised in Rajinder Nagar re-
garding these houses. The Government
are today carrying on business with the
refugees and this is the same kind of
business as our brethren, the tribals,
used to carry on here sometime ago.
These problems cannot be solved in this
way. In this way you cannot win the
sympathy of the refugees. You must
look at this problem from the humani-
tarian point of view and then alone you
should try to solve it. You will have to
win their co- operation. You cannot solve
this problem by hurling abuses at Pakis-
tan or by harping on what is happening
there or by recounting its misdeeds. You
will also have to rectify your own mis-
takes. You will have to find out a way
out of this problem. It is not right to go
on hurling abuses at Pakistan. We should
also try to find out what mistakes we
have committed. There are only two
ways to stop the exodus from Pakistan
and to deal with Pakistan. You want to
solve this problem by peaceful - means.
This is one approach. The other possible
approach is to take up arms against
Pakistan. So far as I think, you do not
want to wage a war against Pakistan and
you are against resorting to arms. It is
evident that there is only one alternative
left and that is of peaceful approach.
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[Shri S. K. Patil}

Now the question arises as to what this
peaceful approach is and how it can
succeed. You will have to find ways and
means for it. This is a matter which you
have to decide. Certainly, something or
the other is wrong with your foreign
policy. There is some flaw in it which
you have to detect. The mere statement
that the policy is good does not show
that the policy is really good. What we
have to see is whether the policy which
‘we are following is proving successful or
not. I am of the opinion that it is the
result of your foreign policy that not
only in Bengal but also in Kashmir, there
are forty lakhs of refugees living in re-
fugee camps. You are spending hundreds
-of crores of rupees on them. 1 think you
have to consider this problem not only
as Congressmen but also in the interests
.of the whole country and from a huma-
nitarian point of view. For solving this
problem, you will have to create a fav-
-ourable atmosphere both inside and out-
side the country. I shall also appeal to
those who make lengthy speeches here
that they should consider this problem
.sympathetically, create feelings of sym-
pathy in their hearts and act honestly.

Now I want to say something about
the unfortunate displaced Muslims of
Bengal. It is said that there are seven
to ten lakhs of Muslims there. I think
their number is 10 lakhs. These people
have always lived in Bengal and never
migrated to Pakistan. They have been
deprived of their properties and up to
this day, their properties have not been
restored to them. Today, these people
are being driven from pillar to post.
These are the people who have been ren-
dered homeless due to the Bengal riots.
Therc is none to look after them. The
-question of restoration of their houses
and properities to them is not being
seriously considered. I want that we
should try to rehabilitate them as soon
as possible. They were told that they
should submit their applications for
their claims to the authorities concerned
and that no action could be taken unless
their claims were settled. At the same
time, a law was passed and they were
told that even if their claims were settled,
they would not get possession of their
houses until alternate accommodation
was provided to those who had occupied

their houses. But no effort is being made_

to find out alternate accommodation.
These are the people who have neither
-gympathy nor love for Pakistan.

An Honr. Member: These people must
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have migrated to Pakistan and come
back.

Shri S. K. Razmi: No Sir. These peo-
ple did not go to Pakistan at all. They
have always lived in Bengal. Their con-
dition is very miserable. Many years
have passed but their properties have not
so far been restored to them. Similar is
the case with Meos of Rajasthan. Deci-
sion on their applications has been taken
but certificates are not being given to
them. They have spent much money, per-
haps lakhs and crores of rupees, in secur-
ing a decision regarding their applications
and now they have to spend money to
get certificates. You go on increasing
your staff so much so that the number of
peons has risen to 19,000 as the
Prime Minister has said, but the pace
of work has not increased proportiona-
tely. Just now, an hon. member referred
to Muslims I say, you first decide as to
what attitude have to adopt towards
Pakistan. The Muslims of India will
support whatever step you take. The
Muslims will not lag behind any body
else; they are prepared for every step you
want to take. What policy is adopted by
Pakistan is none of our concern. First
decide as to what you have to do. The
Muslims will support whatever action
you want to take. It appears from the
reports you publish about this country,
that India is becoming a paradise.

Some of our brethren went to Punjab.
When they came back, they said......

Mr. Chairman: The hon. Member
should now conclude.
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“Besides the humanitarian rea-
sons it was necessary for the wel-
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fare of India that the refugées were
settled in life quickly.”
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“The present occupants of gov-
ernment built houses shall not be
removed provided they want to live
in them and are prepared to buy
them. Displaced persons occupying
these houses but having no claims
would be enabled to own the houses
on payment of proper price in easy
instalments.”
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Shri Mehr Chand Khanna: Sir, do
you want me to make a statement just
now? I can intervene in the debate just
now for a short time. Pandit Thakur
Das Bhargava wanted a certain amount
of explanation.

Mr. Chairman: The hon. Minister

may answer it in the end or if he wants
he may do it just now too.

Shri Mehr Chand Khanna: But, if
you like, I can give an answer just now.

Pandit Thakur Das Bhargava : Just as
it is convenient to him.

Pandit K. C. Sharma (Meerut Distt.
—South) : Let the hon. Member finish
his speech.
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Mr. Chairman: If the hon. Minister
is inclined to answer this particular
query, he may do so and the hon. Mem-
ber may continue his speech later.
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3957 Resolution 1¢.

Mr. Chairman : Shri Ajit Singh will
continue 6n the next day. I now 1
upon Shrimati Ila Palchoudhury to move

her motion. e

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

FORTY-EIGHTH REPORT

Shrimati Ila Palchoudhury (Nabad-
wip) : 1 beg to move:

“That this House agrees with
the Forty-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
thcs 6I-Iouse on the 28th March,
1956.”

Mr. Chairman : The question is:

“That this House agrees with the
Forty-eighth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 28th March, 1956.”

The motion was adopted.

RESOLUTION RE: FIXING A
TARGET DATE FOR PROHI-
BITION

Mr. Chairman: The House will now
resume further discussion of the Resolu-
tion moved by Shri C. R. Narasimhan on
the 2nd March, 1956, regarding fixing
a target date for Prohibition.

Out of 3% hours allotted for the
discussion of the Resolution, 2 hours
and 31 minutes have already been taken
up and 59 minutes are left for its fur-
ther discussion today.

Shri L. Jogeswar Singh may conti-
nue his speech. Before that, may 1 know
how long the Minister would like to
take? 4

The Minister of Planning and Irriga-
tion and Power (Shri Nanda): About
30 to 40 minutes (Interruption).

Mr. Chairman: The position is_this.
There are only 59 minutes. The Mov-
er would like to bave a few minutes for
his reply.
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An Hon. Member : He wants five
minutes.

Mr. Chairman:
want 40 minutes?

Shri Keshavalengar (Bangalore
North) : Even in Private Members' Re-
solutions, the Minister takes away all the
time. . . . '

Mr. Chairman: There is another
Member who is on his legs and he must
be given his chance. Kripalaniji also
wishes to speak and I suppose the House
will be interested to hear him. Therefore
I would request the Minister to tell
me if he will be satisfied with 30
minutes.

Shri Nanda: 1 will be satisfied even
with less than 30 minutes if the hon.
Members do not wish to hear the Gov-
ernment’s point of view in the matter.

Some Hon. Members: We want to
hear the Government view.

Mr. Chairman: The only other alter-
native will be that we shall have to
extend the time further. Let us soe
about it.

Shri K. P.
beg to move:

Does the Minister

Tripathi (Darrang): 1|

That for the original Resolution, the
following be substituted :

“This House is of opinion that
Prohibition should be regarded as
an intei%ral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohi-
bition speedily and effectively.”

Mr. Chairman: Amendment moved:

That for the original Resolution, the
following be substituted;

“This House is of opinion that
Prohibition should be regarded as
an integral part of the Second Five
Year Plan and recommends that
the Planning Commission should
formulate the necessary programme
to bring about nation-wide Prohi-
bition speedily and effectively.”

Shri L. Jogeswar Singh (Inner Mani-
pur): I was saying on the last occasion
about the target date for prohibition. I
have my own misgivings whether it will
be effectively applied. I agree in princi-
ple but I want that prohibition should





